NATIONAL COMPANY LAW TRIBUNAL
BENGALURU BENCH
COURT NO.1

ATTENDANCE CUM ORDER SHEET OF THE HEARING OF NATIONAL COMPANY LAW TRIBUNAL,
BENGALURU BENCH, BENGALURU, HELD ON 28.06.2017.

PRESENT: 1. Hon’ble Member(l) Shri Ratakonda Murali
2. Hon’ble Member(T) Dr. Ashok Kumar Mishra

C.P. No.or C.A. | T.P. No. Purpose Section Name of the Parties

No. M/s. / Mr.

CP 76/14 TP 70/16 Hearing 397/398 Murugayah Kanapasthy & 2 Ors. Vs
Malind Properties Pvt, Ltd. & 5 Ors.

SL.  NAME (IN CAPITAL) SIGNATURE

NO. & PHRMENUMBBRtitioner is pres@APRESENTAHREH T Mti®Moday on the memo filed by counsel
“for Respordent No:t- eompany- whiciris-the-applicant-intA-No-57204-7-which-s-filed-fer-interim
HITECWM Coumnel %\ Bhe R\ Q:M.?a.nj s nddns,
aseool 53344
Counsel for respondent who e petnfm oner IR\%L main petition is also present. He
qu sted t fiayng! to grant some time ;o 95) cti ‘?l pllcatlon filed on behalf of
% Counsel for the EGRPaH contended tha here ency in thé Mapé.as HDFC
Bank |ssu;¢'mme i the Compm refsGfeApatthé 4oufATIoUNt borrowed from it and the
time given would expire by 17.06®0M77 76 euhweal waowd qoatepd/fhat if HDFC Bank proceeds
further, then serious Ioss would cause to the Bank and he requested the Tribunal to pass an order
permitting Respondent No.7 M/s. Indaus Homes to infuse funds into the Company to enable the
Company to clear the debt\due to HDFC Bank subject to transfer of property of the Company in
favour of Respondent No.7, . Indaus Homes.

As counsel for Respondenf\No.1 Company, who is the petitioner in the main petition,
requested time to file objections, it s therefore, necessary to grant some time to the first
respondent (petitioner in the main petition)\o file objections if any.

The petitioner in the application shall bring to the notice of HDFC Bank, (the creditor of
the company) about filing of this application beforethe Tribunal for permission to infuse funds into
the Company to clear the debt to the Bank and that\it is pending consideration by the Tribunal
and that it is listed on 17.07.2017.

List it on 17.07.2017 for filing objections.

MEMBER (J) MEMBER (T)



Counsel for petitioner is present. The matter is listed today on the memo filed by counsel
for Respondent No. 1 Company, which is the applicant in IA No.57/2017. which is filed for interim
direction/relief.

Counsel for respondent who is the petitioner in the main petition is also present. He
requested the Tribunal to grant some time to file objections for the application filed on behalf of

Bank issued notice to the Company for repayment of the loan amount borrowed from it and the
time given would expire by 32.06.2017. Counsel \@/uld contend that if HDFC Bank proceeds
further, then serious loss would ﬁ"ébse to the nd'he requested the Tribunal to pass an order
permitting Respondent No.7 M/s. Indaus Homesto infuse funds into the Company to enable the
Company to clear the debt due to HDFC Bank subject to transfer of property of the Company in
favour of Respondent No.7, M/s. Indaus Homes.

As counsel for Respondent No.1 Company, who is the petitioner in the main petition,
requested time to file objections, it is therefore, necessary to grant some time to the first
respondent (petitioner in the main petition) to file objections if any.

The petitioner in the application shall bring to the notice of HDFC Bank, (the creditor of
the company) about filing of thi application before the Tribunal for permission to infuse funds into
the Company to clear the deb&%’tf?’éhank and that it is pending consideration by the Tribunal
and that it is listed on 17.07.2017.

List it on 17.07.2017 for filing objections.

S

s

== P

MEMBER (J) MEMBER (T)



